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ORDER

Cl VI L APPEAL NO. 4032 OF 2002

In this appeal, the appellant \026 Ms. Pennar
Paterson Ltd. calls in question whether the
expression "other l'egal proceedi ngs" occurring in
Section 446(1) of the Conpanies Act, 1956 includes
crimnal proceedings or not. The H gh Court by the
i mpugned order has held that it does not, relying
on a decision of this Court in the case of Ms. BS
Ltd. & Anr. vs. G ft Holdings Pvt. Ltd.& Anr. Etc.
[AIR 2000 SC 926]. The question involved in this
appeal is also covered by the aforesaid decision
relied on by the High Court. W do not find any
merit in this appeal. The |earned counsel appearing
for the appellant also could not-satisfy us nor
coul d he distinguish the decision relied on by the
Hi gh Court. Since the question is covered by the

af oresaid decision of this Court, we do not find
any nerit in this appeal. Accordingly the appeal “is
di smissed with no order as to costs.




